a77  Astent to Bill AGRAHAYANA 10, 1900 (SAKA) : 278

versions) published in Gazette of
India dated the 26th September,
1978, together with an explanatory
memorandum regarding issue of cer~
tificate to Artists by the Ministry of
External Affairs for exemption of
Foreign Travel Tax, under section
51 of the Finance (No 2) Act, 1971
[Placed in Library. See No, LT—
2847/178].

(7) A copy each of Notification
Nos. S.0. 3191 to S.0. 3203 (Hindi
and English versions) published in
Gazette of India dated the 11th Nov-
ember, 1978 exempting under sec-
tion 10(23C) (iv) of the Income-tax
Act, 19681 certain Trusis/Societies,
under section 296 of the said Act.
[Placed in Lzbrary See No. LT
2048/78].

12.03 hrs.
ASSENT TO BILL

SECRETARY: Sir, I lay on the Table
the Repealing and Amending Bill, 1978
passed by the Houses of Parliament
during the current session and assent-
ed to since a report was last made to
the House on the 20th November,
1978,

SHRI K, LAKKAPPA (Tumkur):
1 have given notice of an adjournment
motion about the large-scale rigging in
the Samastipur by-election......

MR. DEPUTY-SPEAKER: Tt came
wvery late. It will be dealt with by
the Speaker.

SHRI P. M. SAYEED (Laksha-
dweep): A serious  situation has
arisen. Some 80 countries have shown
Jammu and Kashmir. ...

MR DEPUTY.SPEAKER'] YW
M give notice, :

SO

. Sbri Ravindra Varms.

12.05 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF INFORMA=
TION AND BROADCASTING (SHRI
L. K. ADVANI): On behalf of Shﬂ
Ravindra Varma.,..

SHRI ANNASAHEB GOTKHINDE
(Sangli) : Is Mr. Advani authorised
by Mr. Ravindra Varma, Sir?

MR. DEPUTY-SPEAKER: He is also
a Minister in the Cabinet., He has
every right to act on behalf of another
Minister. I have allowed him,

SHRI L. K. ADVANI: With your
permission, Sir, on behalf of Shri
Ravindra Varma, I rise to announce
that Government Business in this
House during the week commencing
4th December, 1978, will consist of:—

(1) Discussion on recent commu-~
nal riots in different parts of the
country.

(2) Consideration of amendments
made by Rajya Sabha in the Consti<
tution (Forty-Fifth Amendment)
Bill, 1978, on Wednesday, the 6th
December, 1978,

. (3) Discussion on Motions relat-
ing to Third Report of the Com-
mittee of Privileges on Thursday,
the 7th December, 1978.

(4) Consideration of any item
of Government Business carried.
over from loday's Order Paper.

(5) Consideration and passing
of the Payment of Bonus (Amend~
ment) Bill, 1978,

SHRI C. K. CHANDRAPPAN (Can-
nanore): I would like to suggest two
things. I

One is that a very important thing
has taken place soon after the election
in Samastipur., For the Ilast two
days we were hearing statements .
from various sides of the House. Mr,
Paswan has said that hé was not- e
rested. Then the other day M,
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Stephen -told this House about the
involvement of a Minister, MPs and
MLAs with fire-arms and everything
in that election. To-day, the defeated
candidate, Shrimati Sinha came out
with a statement alleging rigging and
then also malpractice at the counting
stations.

The Communist Party of India,
Bihar, State Council came out with
a statement saying that rigging was
there from both sides. In view of all
these things, 1 would like to have a
discussion on this matter because this
by-election and this kind of practices
raise the very question of our demo-
cracy and the successful functioning
here in our country. People’s faith and
confidence in the democratic system
will be eroded if this matter is not
taken up seriously by this House.
Therefore, my request is that next
week there should be a discussion in
this House, a full-fledged discussion
on this matter, so that it will help the
country.

The next point is that the Minister
for Agriculture introduced the Coco-
nut Development Bill in the last ges-
sion. It was told that the Bill will
be soon pessed. It has s0 many dis-
crepancies. Members from Kerala
and others pointed them out. So, I
think it is an important Bill and it
should be discussed if possible in the
next week itself.

These are the two submissions I
would like to make.

MR. DEPUTY-SPEAKER: Shri
Faleiro. He is not here. Dr. Pandeys.
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MR. DEPUTY-SPEAKER: Mr.
Varma, do you want to say anything?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): ‘The
statement that I have made was about
the Government business for the
coming week. The hon, Members have
availed of the opportunity to make
Certain points that agitate their minds,
These are matters which can be
brought up in different forms which
are open to the hon. Members, either
here or through the Business Advi-
sory Committee, There is nothing
more that I have to add as far as Gov=.
ernment business for the next week
is concerned. -~ v - S
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